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     O  R  D  E  R 

 

31.07.2019 -  One of the question arises for consideration in this appeal is 

whether application u/s 421 of the Companies Act, 2013 is maintainable against 

the order of initiation of Contempt proceedings u/s 425 of the Companies Act.  

Similar issue is pending for consideration in other case. 

 Let the matter be listed for ‘admission’ on 5th August, 2019 before the first 

Bench along with Company Appeal (AT) No. 151 of 2019 

 The question of delay will be considered on the next date. 

 

 [Justice S. J. Mukhopadhaya] 
Chairperson 

 
 
 

 
        [Justice A. I. S. Cheema]

    Member (Judicial) 

 
 

                    [Kanthi Narahari] 

       Member (Technical) 
 

ss/sk 
 


